223 Re. Adj, Motion

[Mr. Bpeaker]

I have not allowed it and I am
going to argue about it. There is
question of a point of order. I ha
not accepted it. I have conveyed
to him. My ruling is that I do not
accept it. (Mnterruptions),

MR. SPEAKER: Please do not
speak unless you are permitted

(Interruptions).
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MR. SPEAKER: When there is

already a dcbate going on, you can
refer to this matter at that time,
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SHRI JYOTIRMOY BOSU: What
about MISA ....(Interruptions).

MR. SPEAKER: No, I did not
allow. (Interruptions),

SHRI JYOTIRMOY BOSU: About
the Gurdwara Prabandhak Commit-
tee, I have given a notice. The Gov-
ernment ig terfering into the reli-
gious places of the Sikh community.
The Government should make a state-
ment. Yqu must make an observa-
tion.

MR SPEAKER: I am not here to
receive dhrections from you that I
must do this and I must do that. T
do not mind if the Government comes
forward and makes a statement about
matters that you have raised. You
must raise it with my permission, You
ghould wiot get up abruptly. I have
not allowed it.

SHRI JYOTIRMOY BOSU:; I wrote
to you.

MR, SPEAKER: You write to me
g0 many letters that there are not
#o many minutes. (Inferruptions).

MR. SPEAKER: The debate on
the Untouchability (Offences) Bill is
going on. These matters can be ralsed
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in the course of the debate and the

me that I must do this and I must
do that. I have given my ruling.

I am not taking notice of anything.
No Member wag called. N
on record whether from this side
that side....(Interruptions).

as

MR. SPEAKER; Kindly sit down.
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12.15 hrs, !

QUESTION OF PRIVILEGE RE: A
LETTER ALLEGED TO HAVE BEEN
WRITTEN BY EMPFLOYEES OF
HINDALCO TO PRESIDENT OF
HINDALCO

MR. SPEAKER: Regarding thig
privilege that was sought to be raised
by Shri Janeshwar Misra and Shri
Limaye about HINDALCO, 1 see
that, an officer of HINDALCO writes
a letter to awother officer, and that is
sought to be raised in the form of a
privilege motion.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: The Prime Minis-
ter has sald that they hed suggested
to Shri Raj Narain to hand over the
original so that an enquiry could be
carried out further, After that, Mr.
Subramaniam produced the letter
they had written, and that letter was
duted 11-11-1974. ... (Interruptions),

If the facts are disputed, it oannat
be a privilege.
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Why not?
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MR. SPEAKER: I{ cannot be raised

as g privilege. Mr. Subramaniam had
read it out.

SHRI SHYAMNANDAN MISHRA
(Begusarai): You may heasr us for
a while,

MR. SPRAKER:; I will hear every-
body.

It cannot come in the form of a
privilege motion, whatever It is.

The Prime Minister wrote to him.
Rhe has said that it was suggested to
him by the Department that he should
produce he original so that it can be
turther investigated. It was stated
by Shri Raj Nerain that the letter
was not received by him. But they
have produced the letter dated 11th
November 1974,  (Interruptions).
1f you dispute it, it cannot be a privi-
lege.

SHRI SHYAMNANDAN MISHRA:
We made a specia] request to you in
writing yesterday. (Interruptions)
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T have very carefully considered
it. It cannot he raised as a question
of privilege.

SHRI SHYAMNANDAN MISHRA:
This is a question of privilege. Let
me make my submission.

MR, SPEAKER: Not after my
ruling. I am sorry. I have given my
ruling. I am not allowing any one.

There can be no point of order on
my ruling. I have heard you all. I
have given my ruling. I have studied
everything, There is no question of
privilege. I am porry. 1 cannot
allow any one to speak after I have
given my ruling, Now Papers Laid.
(Interruptions).

1225 hrs.
PAPERS LAID ON THF TABLE

ReviEwg AND ANNUAL REroRtg oOF
INpiaw DRUGE AND ?mm:gn:u
Lovrrep, New Dermy, Fenros AND
CHEMICALS TRAVANCORRE LD, AND PYRI-
TES, PHOSPHATES AND CHEMICALS LD,
FoR 1073.74 AND AUDIT REPONYT TRERZON
AND REPORTS AND RECOMMENDATIONS OF

Conemrrree ON DRUGS AND PHARMACEU-
TIcAL INDUBTRY

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI K. R. GANBSH):
I beg to ey on the Table:

(1) A copy each of the following
papers (Hindl and English vexsions)
u) nder sub-gection (1) of section 810A
of the Companies Act, 1956:

(a) (i) Héview by the Government
on the working of the Indlan Drugs



